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rr- TRIBUNAI, -lASOLPUR BJ!CH.JABAk£yS
tlrl^inal "n- ^26 °''

3abalpur, this the 1Bth day of Decai-.er. 2003.
Hott'ble fir. n.P. Singh, Oloa _
Hon'bla nt. C. Shanthappa, Oudlcial Ba«b

1. Uttan KuMt, son of
agad 30 years Resident of ajrlj';
Durgauatl Ssnsdhl Road, District
DabalpuTs

2  shailendra Singh Gautafli» Son
of Ra» Baka, aged 32 years
lesident of H,No.150 Near
PNT Colony R.K, Purl Thatipur
District Gualior

APPLICANTS

(By Advocate - Shri M.Singh)
VERSUS

3.

Union of India through the
General Manager Uestern Railuayt,
Church Gate Mumbai.

The General Manager, Uestern
Railways, Church Gate,
Mufflba i (ria ha ra sht ra)

The Chairman, Railways Recruitment
Boards, First Floor, matergage
Railway Station,
Ahemadabad(Gujrat)

RESPONDENTS

(By Advocate - Shri M.N. Banerjee)
ORDER (ORAL)

In this case the respondents have not filed

the rep3<5r* However* with the concent hoth the learned
of

counsel for the parties, we are disposio® /this casei:

2. The above application lei filed by the applicants

seeking relief to guash the order dated 4»4®2003

(Annesoire-A-l) passed by the respondent iro.2.

Further relief for direction to the respondents to

issue appointment orders in respect of the Applicants

on the post of Health Inspector(Rs.5500-9000) along
with the seniority and other T3«i3^ftHr benefits

17»12,99«
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3. The brief facts of the case are that the

respondents had Issued a notification to fill up the post
of Health Inspector vide notification dated 27.2.99

<Annexure-A-4). Th. •pplio.nts had applied for the said
post and they were qualified and they were called for

Interview, subsequently the applicants have selected
for the post of Health Inspector and Issued a letter
dated 17.12.99 and also 17.12.99 at Annexure.A.7 and
Annejcure-A-B respectively Informing that an offer of
appointment will be Issued by Dlvlslonjunlt concerned,
provided you are suitable.

4. subsequently they come to know that the selectto
list has been prepared and other candidates received
appointment order and theyhave reporte_^tles. some
candidates who did not select under the said selection "
process, they had approached Jaipur Bench of this
Tribunal In O^H^.^593/2001 and also this Tribunal In "
OA Ho.289/03^elded on 2 7.02 and 10.4.03 respectively
allowing the appllcatlon^Wtlng the respondents to ^
give an order of appointment to the applicant.

5- Since the applicants could not receive the
appointment order, they had suto.ltted their representatlo«
to the respondents vide hnnexure.*.9 and Annexure-i-io
Then the respondents have Issued the Impugned order

ItotlaTb" 3«l~tlonbeen expired after one year from the date

available there-fore the case of the applicant 1, „ot considered.

Heard the learned counsel for the applicant. '
and respondents.
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7 • The learned counsel for the applicants has

submitted that the respondents are defying the appointment

to the applicants. Hence the facts of this #a and facts

of the aforesaid OAS are similar. Hence the applicants

approached this Tribunal for grant of relief in this oA.

8. After hearing both the counsel, i«e are of the

facts of the OA No.289/02 passed on 10.4.03 by
Jabalpur Bench and OA No.593/01 passed on 2.7.02 by
Jaipur Bench of this Tribunal, the present cas^fully
Covered under the aforesaid Judgment of the Tribunal.

The OA is allowed. The respondents are

directed to consider the case of of the applicants on the
post of Health Inspector according to the orders

mentioned above, if the applicants are eligible under the
said selection within a period of 2 months^ against the
available vacancy^frora the date of receipt of a copy of
this order. No costs.

(Q^ Shanthappa) ,

(3)
:;3»{4) ^ . ^ ^
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